IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD,

;- . LR

0.A.No, £2/97.

Date: 27--5--1997,

Between:

1. A.V.Krishna Rao,.
2. A. Chinnabba, .
3. B. Devadgss, '
4. V.Ramakrishna.
L 5. N.Kanaka Rao.
! 6. G.Satygnarayana,
E 7. T 3rinivas. .
? 8. G.Nagaraju.-. : " ee 4. Applicants.

And

1. Director, Central Bure u of InvestiL-
gation, Govt. of. India, Block No.3,
4th Floor, CGO Complex, Lodhi Road,
New Delhi - 110 003, \

2. Director (V.I.)wm,

- Department of Parsonnel & Training (AVD-II)
Govt. of India, Ministry of Personnel, Public
Grievances & Pension, North Block,

New Delhi - 110 001,

3. Secretary, Ministry of Home Aff.irs,

Government of India, North Block, -
New Delhi 110 001. .o «« Respondents.

Counsel for the applicants: 3ri 3. Ramakrishna Rao
Counsel for the respondents: apt 7. Rajeswara Rao.

CORAM :
HON'BLE SRI H, R*JENDRA PRASAD, MEMBFJR(A)%L

HON'BLE SRI B.S., JAI PARAMESHWAR, MEMBER (J)

JUDGMENT,
(per Hon'ble Shri H. Rajendra Prasyd,Member (A),

Hesgrd Sri S.Ramakrishna Rao for the applicants ang

Srd V.Rajeswara Rac for the respondents on reskoration.
1. The sole grievance of the applicants in this ¢
is that despite the fact . they have been serving on

deputation with the CBI from periods raynging hatyeen
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8 and 12 yesrs, the said oraganisation {.e., CBI, has

not agreed to absorb them permanently.

Their further

complaint is that, although a well thought-out action

WaS dulyf}initiated for the absorption of deputationists

like themselves, the process was not taken to its
legical combletioh and that,before any absorptious

in pursuanes of that policy could be ordered on 3

mesningful scaie, the pdlicy itself was

radically altered very abruptly.

that demmtationists seem to be getting absorbed eon

selective basis by a pick-and-choosgkﬂwﬁpé which
' ‘ that -

They also complain

puts

them at a disadvantage andﬁphey therefore feel discri-

minated against.

2. % ‘Elaborate arguments were advanced

. from

both sides on-all aspects covering the ogse. The bhasic

positicn now 1s that:

a) The Hon'ble High Court of Delhi h

s gone

into the entire gamut of facts co cerning

deputations and absorptions in CB
an earlier

while setting aside order pas
. a

the Princital Bench.

b) The policsy regsriing absorption has

to changed f

ed by

ere e’n[n'on.s of

changed owing presumsbly operational

requirements, even if the same wsy

U

somewhat abrupt and contrary to eprlier

decteton of the Burezu,

c) Neither the parent departments of

the

applicants like CRPF/CISF, are wihling

+o0 spare the services of the offipilals
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for continuation of their deputation any
longer, nor is the CBI willing to consider their

absorption.

3, Under the circumstances we hold the view thatas-

i) the applicants have not earned any vested legal
right to insist for such absorption;

ii) the lending departments, viz., CISF and CRP, have the

full discretion and competence to agree or withhold

concurrence for further spells of deputatijon of their

personnel. Likewise, the borrowing department, viz.,

o absorb or|/repatriate
‘ -~ ﬁ)o.n.w.k-
personnel on deputation to theiqﬁ?rganisa ion.

CRBI has a similar discretion t

4. The O.A., therefore, cannot be regarded as

any merit and needs to be dismissed on that very ground.

5. Having said so, we should, however, iike t
take note of the 8tanding Ofder No. 57 dated 25.21977
(which was brought to our notice by the learned counsel
for the applicants) whereby Respondent No.l notifjed a
paftial modification to the policy spelt out in Standing Order

28/96 dated 5.12.1996, which incidentally. géve ise to the

original cause of action in this case. Our attention was drawn

to this particular Standing Order (57/77) wherein |it is stated

that in exceptional cases Constables/Head Constables

who are ‘very good drivers or very good Computer Operators?

The Jolint

may be considered for absorption in CBI.

Directors concerned were asked to interview suc personnel

and certify regarding their competence, efficiency and

v
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usefulness and further fosend such proposals .7} '"
\£o CBI Hepd Quarters through the Additional Dirertor/

Special lirector. In pursuance of this Standing Order,

the Joint Director, CBI (South Zone), Chennai, inter
viewed 8 constables, who are the present applicants,
on the recommendation of the Superintendent of ?oli

and D.I.G., CBI, Hyderabad. The Eroceedings of th

{nterview held on 3-4-1997 to find out the suitability of
these persons for absorption in CBI.show that the said
8 persons were separately interviewed in the cﬁaMbe
of the Joint Director and théir technic,l qualifications,
Ccertificates, Triving licenns atc., wera églv verified.
A statement ckowing the sssessment of their perfo
in Typing and Computer was appendedlto the said prbceed-
ings. On the basis of thg said in?erview and:ass ssment,
the names of 4. constables, §§rva Shri N.KXanaka Ra
(Applicant No.5), V.Ramakrishna (Applicant No.4),
A.V.Krishna Rao (Applicant No,l), é.Satyanarayana (Appln.No.6)
were found fit to be considered for ébso?ptiﬁn in CBI.

Their names were, therefore, recommended for absorption
subject to their integrity.

6. Since the said interviews were held 1 pursuance

the modified policy of the Director, CBI (R=spondent No.l)

would be nacessary for the said Respondeht No.l to take

it

the light of the modified policy notifiéd by the said
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Respondent (ﬁo.l) himself., It 1s, therefore, diredted

that the case of these 4 (four) constables be examined

for absorption on the basis of the recommendations of

the Joint Director, cBI (South Zone)Chénnai. This

may be done within é reasonable time, The rem?ining

applicants are not eligible for similar consideration.

7. Thus the 0,A., is dismicsed and dispos

|
of except to the extent indicated in paras 5 and 6

above

MEMBER (J) MEMBER (A )

T

Date: June 27,1997

Dictated in open Court,

___—-’——'+ > LL‘_L Z.,L
’ 1
Al PARAMESHWAR) (H,RAJEND PRASAD)
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1.

2.

The

Director, Central Bureau of Investigation,

Govt,of India, Block No.3, 4th Floor,
CGO Complex, Lodhi Road, New Delhi-3.

The

Director (V.I). Dept,of personnel

and Training (AVD-I1) Govt.of India,
Ministry of Personnel, Public Grievances
and Pension, North Block, New Delhi-l.

The

secretary, Ministry of Home Affairs,

Govt.of India, North Bleck, New D=lhi-1.

One
One
One
One

One

pvme.

copy to Mr. S.Ramakrishna Rao, Advocate, CAT.Hyd.
copy to Mr. V.Rajeswar Rao, Addl ,CGSC, CAT.Hyd.
copy to HHRP.M(A) CAT.Hyd.

copy to D.R.(A) CAT.Hyd.

Spare COpPY.
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TYPEL BY ceﬁcxczix'ay
COMPLREL EY APPEOVED BY A
IN THE CENIRAL ADUINISTRITIVE TRIBUNAL b

HYLERABAL BEWNCH AT HYLERABALD

.
THE HON'BLE MR.JUSTICE
VICE-CHAIRMAN -

an

THE HGIN'BLE MR,HoRAaJENDR2, PRASAT:M(A4)

N Harbig BSJw@meman MC’))

Date dz 2L~ ré 1997

ORDER7JTUDGMENT

M.A./R.A./C. 5RO,

oo, § 7,{0\7

T.A.No. -po )

Adﬁitt d and Interim directions

Issued].
Allofed

(e
Disposed of with directions -

Dismissed.

wDismissed as wWithdrawn
Dismissec fof default.
IOrdered/Rejg ted.

No order zs to costs.

.,
1




M-A.NOO 598/97 in OOA. 62/970
Date of Order: 26-6-97.

Betweent

A.V.Krishna Rao and
7 others.

.o Applicants. .

and

1. The Director, COentrsl Bureau of Investigation,
Govt.of India, Block No.3,
4th Floor, CGO Complex, Lodhi Road,
New elhi=3,

2. The Director, (V.I) g
Dept.of Personnel and Training, (AVD=-II)

Govt,of India, Ministry of Personnel,
public Grievances and Pensions,
North Block, New Delhi-1,

3, The Secretary, Ministry of Home Affairs,
Govt.oflndia, North Block, New Delhi-l.

For the Applicantss Mr. S.Ramakrishna Rao, Advocate.

For the Respondenﬁss Mr,.V.Rajeswar Rao, Adal ,GGSC.

CORAMS .
THE HON'BLE MR. H.RAJENDRA PRASAD 3 MEMBER( AIMN)

THE HON'BLE MR:B.S.JAL PARAMESWAR 3 MEMBER(JUIL)
The Tribunal made the following Crders-

Heard M.A, 1s allowed. OA restored, list it tomorrow.

In _the gmxzjmmfxm course of

hearing 8ri Ramakrishna Rao mentioned that certain obse

regarding the learned standing counsel were inadvertantly

allowed to creep in and that these may be treated as withdrawn.

Y2 T

Deputy
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TYPEL BY | CHECKEL By
COME LFET 15w " APPROVED BY

'II']’ THL CENTRALL ADUIINISTRLTIVE TRIBUNAL
' J-{LLIR mB"u BLL\IL.,H -faT I"IYI;ERABAD

- THE HON'RLE MR.JUSI‘ICE
VICE~CHAIRMAN

angd

THE HON' BLE MR, H. R—wENDRA PRASAL:M( 1)

: M. Ao/R*'A"fb—m'i\O. 5—-01 %751)

0./4.No, €7/(47 , -' _—

-:.x NO. ' (Wnp. )

Disposed of with Cirections

Dismissed. @) A M\’

Dj missec; as withdrawn
Difsmissec for default,

Cxdered/Re jecteg,

Ng arder as to costs.
1 %F'h srrafs G ﬁl /-/
Gentraf Admuusmﬁve Fnbuna! - /.f
Serer [PESPATCH b /
x ' g
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t.d!q’"m;b A& JAISTR A IVE TRIEJH%\MHYQ R\ﬁ‘p} L*‘“‘I!

. ul{Y{: 1’},5&-4 -
AN, 59/1M'? | NS
" : S . pate 3'ﬁ>:arf.‘>“wr=4-3~?—-;§§7
Bet.mem- I ‘ o
: ‘ 1e ,..V.uriséhna Rau ‘

2. Je.Chinfnabba -
. 30. -ﬂcn-ﬁ‘v&ﬂass
¥ 4, V.Ramakrighna
- 5. -‘JuKanaka Rao
8, J.Satyanataysna
7. f.8rinivas

AP, G. wagaraia

[ P

o

and

1. wirector, uentrai ‘Jureaq of Investigatxm'z,
Govt.of India, “lock.No3, 4th Fidr,
oo Gwnpl&x,!&i‘zi Rt:aé Hew Dulhi-liﬁ Pe3, .

. 2. uirac‘c)r,w..u} : T ‘
P Do arctkment of Pmrs:nnel & ‘rrmnmﬂ {AVD=I1),
- Govt, 3£ Ind@ie, Ministry of Personnel, Aiblic
Bricevanze & Pension,North mﬂsck,
Hew D‘uhi-llﬂ t‘ml. X

e e A

3. Jecretary, Wunlst y af Home Affazra.
: Jovarnment of India, Jorth Blact.
; L Hew Belhi-—llﬁ 591. o '

ewe (;eép*mdent .

!
T P ek

Sounsel far the AR ;Ut:ant.-ir S-damc‘s U:ishn I go

Soungal for the %mﬂanéentss ir. V> Ran, o600,

o m:: 'BL.: “‘R 3{134‘1‘1_.,. .G.f}{ ,UE“H "‘I Vl,k o AL MRN
Hm"ﬂu uml R.A NTHR DA *i.-'!;aiﬁ.:i?(all':ﬁ!.,
' '-Hm'ble Trihunal made the £ollewing o i-*lezrz-
1n the cimumstance,s oE tha case anﬁ 'fter hoaring
Ieamea é:unsai the b .Ls directed b~ esnseht to Be

1iaLerl far final hr.:uz:ing n 13.*.37 in Court z!':).’ﬂ L TN
'in the 113&. a'lr.J.Rajeswara Rao st ﬁtﬂs that ,h~ mply

filaﬁ- will e mlim& uz*m. Howav@r, respomdents will b

at liberty to file adéxtimal reply if 99 dvise at on

é‘f‘ara—-&»&,z 87, 5tatua que to contirxue ik until
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